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GINE-’WORKERS WELFARE CESS 
BILL 
AND

CINE-WORKERS  WELFARE 
FUND BII.L -contd.

MR. CHAIRMAN : We shall 
now take  up further consideration 
of the Cine-wcrkers Welfare Cess 
Bill and Gine-workers Welfare Fund 
Bill together. Now,  Mr. Arakal 
may continue.
SHRI  XAVIER  ARAKAL 

(Emakulam) •  Sir, yesterday
I was reffering to  two  points, 
namely, (i) to give more assistance to 
the  cine  industry and (ii)  if it 
is declared as an industry within 
the purview of the Industrial Dis-
putes Act these two Bil’s if enacted 
wi’l  become redundant.
I am pleading that more assis-

tance should he given to ibis cine 
industry  because of two reasons. 
One is that huge costs are involved 
in producing a film. Second is the 
risk involved. Once it is produced, 
in getting a proper return from this 
is uncertain. I am told  many of 
these films are lying in the archieves 
because of many reasons. It may be 
due to a technical reason or otherwise. 
The CSk)vernment  has  given  a 
great  boost  in building theatres 
recently. I am glad that Government 
has come forward, but that itself 
is not enough to boost the industry 
in a coinmf̂rcial, economic way. 
Therefore,  I am j)leading that the 
Government  must put more em-
phasis  on diis aspect of giving 
more assistance, financial and other-
wise,  to the industry as a whole.

The other point which I was 
dealing  yesterday is that if it is 
declared as an industry within the 
definition of the Industrial Disputes 
Act, many of the lalx>ur and welfare 
enactments  become applicable to 
this field.  At present it is not so. 
However,  if it is df*clarcd as an 
industry, we  have  to  think  of 
con.sequential  results  of  such 
declaration—will it be detrimental to 
the development of this industry or

will it be proper and befitting to 
regulate the services and conditions 
of the workers therein ? However, 
these  two Bills cover them to a 
certain  extent, but not fully.
With regard to Bill No. 71 of

1981, I have an oral request to make 
the hon. Minister.

Now, if you refer to Clause 
1(3), it says :

“It shall come into forces on 
such  date  as  the Central 
Government may, by notification, 
in the Official Gazette, appoint.”

Again,  Clause 3(1) says :

“With effect from such date as 
the Central Government  by 
notification, in the Official Gazette 
appoint, there  shall be levied 
and collected as a cess___”

May I ask the hon. Minister why 
we havfi to wait for a Gazette Noti-
fication ? Once the President gives 
his assent to the Bill, it must auto-
matically come into force at once.

Tiien, referring to Clause 2(b),
it says :

“feature film”

Prof.  Ranga was good enough 
yesterday  to highlight some other 
areas  »vhere urgent attention of 
the Government is required. Another 
suggestion  of mine to  the hon. 
Minister iŝthat instead of “feature 
films”.* it should be widely defined 
as “films” whereby more employees 
can be taken into this welfare scheme.
As it stands, a? per this Clause, it  < 
is confined only to this area. I want 
to know whether his  Department 
has done any study on this matter 
relating to the number of people 
involved in it, as to how  many 
people are eligible to it. The answer 
may be that we have to wait for the 
rules to come and the committees to 
be constituted. But, according to me, 
the scope of this welfare scheme is 
to be widened by deleting the word’ 
feature’, and keeping the word “film” 
alone.
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Further  Clause  (3) i says :

“................a duty of excise  at
the rate of one thousand rupees 
on every  feature  fihii,..,”

|]vlv submission is that that is not 
enough. If this a welfare scheme, of 
!course,  you cannot call it a cessi, 
]̂you liave to impose tax on the profits 
v̂hich they make on  films. You 
[also have to tax the wages and 
fsalaries exceeding Rs. 50,000. In 
this way you can have more money. 
Of course,  you cannot term it as 
excise  duty becaase of legal 
jblems. I hope, the Department
IS examined this aspect.

Many hon. Members have said 
that it is a fertile field for thel)lack 
money. If you put a cess or a tax 
or a fee either on tlie profit of this 
industry or the wages and salaries 
exceeding Rs. 50,000/-  we  will 
have an opportunity  to look into 
f the accounts of this  industry. This 
I is my main object w'hich I want to 
bring to the notice of the House.

If you refer to Clause 4, it says ;

“Thf  duty of excise  levied 
under Section 3 on any feature 

. film  sliall be payable to tlie 
' Central Government by  the 
producer of such film within a 
period of one month from the 
date of notice of demand issued 

 ̂by that Government fior such 
payment.”

^̂ay I ask the hon. Minister : Why 
can’t the Department collect  it 
Virhen they apply for the certificate 
itself ? So much paper work and 
inconvenience  can  be  avoided. 
This is how  the  paper work is 
Aiultiplied  and accumulated. This 
03411 be  avoided. After  all it is 
only Rs.  1000. A producer who 
has invested  over Rs. i crore or 
Rs. 50 lakhs will not mind Rs. 1000 
to pay whcn’he»applied for certificate. 
Suppose  this Clause is there, how 
much paper work we have to do ?

How much time and energy we 
have to waste  ? Therefore,  my 
submission is to make it simple. 
You ask them to deposit Rs. 1,000/- 
when they apply for the certificate

Referring to Bill 72 of 81  that 

the Fund Bill, if you refer to Clause 2 
sub-clause (3)  ‘cine worker’ Mr. 
Daga has  highlighted  something 
about it.  But my doubt comes in; 
sub-clause (ii) : can a worker mean 
an  individual whose remuneratron 
with respect to such employment in 
or in cormection with the production 
of each of any five feature films, has
not exceeded...............”  My doubt
related to that  point.  “Whose re-
muneration nas not exceeded...........
a sum of Rs. 1,000/- per  month”. 
You read yourself.  I cannot under-
stand.  I have one  doubt.  How 
long they have to work there ? Is 
there any provision indicating that it 
should be only 5 ? If you refer to 
the statement of Objects and Rea-
sons you will see an apparent con- 
tradict'on there. It says “in order 
to provide assistance in case of extreme 
liardship and for taking up related 
welfare schemes”. You see the paradox 
and the irony of, the  statement 
theie, on the reference to Rs. 1,000/- 
suppc sc 30 year ago, an axtist worked 
and got Rs. 1,000/-. Today he is 
pauper. He is a man with hardships 
He cannot get in this.

Therefore that monetary quali-
fication of Rs. 1,000/- should not be 
there.  Any  artist,  who is in 
hardship  should  l̂e  eliglib'e 
for this benefit, otherwise, this won’t 
be a beneficial scheme at all. I 
read it minutely to sec what is the 
intention of the Government in 
stipulating this. I am sorry to say 
that I am ubable to understand why 
this stipulation of Rs. i ,000 is to be 
there. I am not taking much time,

PROF.N. G.RANGA (Guntur). 
Is there any ceiling for Rs. i/xx)/- 
or so much in any year ?
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SHRI XAVIER  ARAKAL ; 
A man who earns Rs. i,ooo/- cannot 
fall within the category of hardship. 
Anartis who is in hardship is eligible 
for this. *A stipulation that if those 
who  have  received  less  than 
Rs. ijooo/- is eligible, is incorrrect 
and improper. That is what I am 
submitting. You may examine. I read 
it minutely to see what is the object 
of this fixing Rs. i,ooo/-. I fail to 
understand it.

Since you are looking at me Mr. 
Chairman, I am taking only one 
small point at p. 4 Clause 10 ;

“The Central Govermnent may 
require a producer to furnish, 
for tlie  purposes of this Act 
such stiitistical and od\er infor-
mation in such form and within 
such period as mav be  pres-
cribed.”

There is no mandatory provision 
to regirter any of these employees. 
If you lefer to tlie definition of any 
worker, it is a wide term. But  is 
thare any law whicli requires a pro-
ducer to keep a register in existence? 
To my knowledge, there is no require-
ment for registration. May be, in the 
rule, they may prescribe this. The 
delegating Clause is wide engough. 
What  I  am suggesting  is that 
there must be a mandatory provision 
in the Act itself compelling every pro-
ducer to keep every register of all the 
amployees, wĥ her salaried or oq 
wages.  This will be a great help not 
not only for tlie workers but  for 
everybody. This is one tiling which 
I thought, Goverament could con-
sider. Otherwise, we have to refer 
to the  Industrial  Disputes  Act 
and make it an industry within the 
oofinitetioo of diat.

These a :e the main suggestions, I 
v̂e to make.  I am eirtremely happv 
that this BHI has been brought forward 
to give some assktance.

One more suggestion, Th re ar̂ 
certain  artises, renowned artistes’ 
in south India, particularly in Kerala J 
where we produce a lot of films, wh<̂ 
have acted in more than 500 films as 
hero, but no national award has been 
goven........

SHRI G.T.  DHANDAPANI : 
The number alone does not count.

SHRI XAVIER ARAKAL  : 
They are renowned aitiscs.

MR. CHAIRMAN :  So far
you have been very relevant and 
have made very valuable suggestion™ 
Please conclude. '

SHRI KAVIER ARAKAL 
I got your point. Sir.  Thank you 
very much.

17 .17 hrs.

[Shri  Chintamani  Paniorahi 

in the Chair ]

SHRI C.  T.  DHANDAPANI 
(Pallachi) ;  Mr. Chairman i,  Sir,
I rise to welcome the  lê îslation 
brought forw'ard by tlie hon. I vlinistcr 
I congratulate  him  for  uhaving 
brought forvvaid this legislation 
help die working class in the film 
industry.  From  tliis  legislatiĵi 
I can understand the  desire  aiid 
wisdom of the Government to pro-
tect. the interests of the workinS 
class. Therefore, the Minister and 
the Government deserve to be coii- 
gratulated.

The previous speakers have deiflt 
witii this at great length.  So, I do 
not  want to go into details.  Mr. 
Danga yesterday has analysed the 
Bill line by line.

The spirit of the Bill as a whp̂"̂ 
is a welcome  one.  As  P̂ i. 
Ran̂ has pointed out, the other 
Muusries also should follow suit 
so that the working class will have 
some confidence in the functionia 
of the vaiioiis Ministries.
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As a Welfare -State, tlie Go-
vernment has understood its res- j 
)oiisibility to provids some welferej 
 ̂leasures to its workers and, there- ’ 
lore, this Bill has been biougt for-
ward. As far astV cine industry 
is concerned, it is an industry whieh ̂ 
has many fluctuations.  The artistes, 
iifter t'leir  retirement  from  t e 
industry, have to be helped; not 
only this section,  but  the  other 
sections of workers have also to be 
helped.  la this paracuiar industry, 
in the beginning, when they are on ̂

;  the top, when they are at the helm 
affairs, they are  able to make j

* lioney to a large extent, but at the, 
<»ine time many of Uie artistes are 
not able to savetcir earnings during 
?l\eir young age.  That is  the] 
reason why  Government  have 
brought forward this me a sure. As 
for as collecting Rs, 1000 from each 
completed movie in feature films is 
concerned  cosisidering the imidstry, 
this amount is a very meagr amount 
a fery small iy)rtion,  What I 
would suggest is that instead of 
Rs.  1000 on ev̂ry feature film, 
it would be 1% of the total cost of 
production of the film so that the 
(Government can have more money. 
Tiierefore, I would  sugget and 
"̂request the Minister to enhance this 
, amount of 1% of the total cost of 
,jj|iroduction.

Secondly, he has referred to the 
jvorking classes in  the Welfare 
Fund Bill—̂that is  the skilled, un-
skilled and manual workers.  These 
workers are undergoing great hard-
ships when they are working in the 
theatre day and night. They have 
no protection. Most of the workers 
are being treated as casual labour. 
Most of the workers are being 
 ̂e;t̂agcd on contract basis. They 
uhve no protection at all’  They 
have not been brought under the 
Industrial  Disputes Act.  Even tJic 
Factories Act is not  applicable  to 
tliem.  For many hours they have to 
work continuously in the studios and

other areas.  Therfore,  as  my 
previous speaker  Itated here, they 
should be brought under the In-
dus ial Disputes Act.  Al̂ some 
sort of an insurance scheme should 
be provided for them so that the 
unskilled workers or technicians— 
Whoever it be—pay be benefited out 
of this nieasure.

Sir* I do not warit to go into 
details.  The Government has be-
gun with a good Bill and with good 
intentions.  During the implemen-
tation  if we find  some practical 
difficulues,  the  government niay 
rectify it then and there.  Totally
this  is  good Bill and  I  wel-
come  and  again  congratuiat
the Minister and tlie Government 
I'or having brought forward this Bill 
l̂and I request him that whatever 
suggestions have been made by the 
Members may be incorporated, if 
possible, iin the Bill.
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